
In The Central hdniinistratjve Tribunal 
Calcutta uench 

UA No,657 of 1996 

Present ; 	cfl'h18 lit. So biswas, Administrative Member 

±n'ble lr, N. Pru,,-,typ Judicial Ilember 

Mmal Kum1r Thakur and 116 others all 
KhalaI Helper, E.Rly, under the 
Hespndont 1%.2 as naid in Unnexure 

to thi application with dt ld 
par ticu lar . 

0I ..Mpplicnts 

- Versus- 

Union of India, through the enral 
Fanaqer, E.ly., Clcutt. 

The Divisional Rly. Fnqer, 	.Rlv., 
Malda. 

3 	 . a . .Resjo ndnts 

For the Applicants : Mrs. H. Irondl, Counsel 

For the Respondents: 	r. P.K. Arora, Counsel 

Date of Order : 0-07-2002 

ORDER 

FIR. N. PRUsTvLM 

The applic1?nts have filed the present applicitiLn with the 

following pryr 

"The app1icints pray for Q direction upon the 

respondents to absorb the applicants in Skilled 
1r.III which Was the condjtiLn of their apJrer 

ticeshj3 cancelling the Order in MnnexureM herein 

directing them to be absorbed as Rhalasi Helper 

when similarly placed persons and emPloyeas,  of 
the same category of Mpprnticeship had been ab-

sorbed as 5kI11d Gr,III f'ollowjnn the ratio of 

the Judgement in 0.5. Nakra'5 case reported in 

AIR 1983 SC 130 (a fulibench judgemant) and such 
benefit he extended rc: the earlier dLe, when 
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vcaricies were there and are there by d1cic sing 

the Vacancies in Ski1ld Gr,IiI from the time the 

pQlicints coiipletsd their training as such and 

others were absorbed. 

The respondents have riled their reply to the O.A. tejer, 

durinq the course of hearina the Ld counsel for the applicants 

submits that if the matter is di5o:.d or with the leave to the 

appl1cnts for making detailed representti:n, and the same is 

considered and disposed of by the authorities in accordance with 

the law then the purpose cf' the applicants shall better be served4 

1"ft. Aiora, Ld, ounl for the respondents subAlitted that he has no 

objection if the matter is dlsp:sed of with such a direction. 

In U18w of the abcve 5ubn1ss1....ns made oy Ld. counsels for 

both the parties, we are not inclined to say anything on merits cf 

the case. 

The O.I. is disp..sed of gratino liberty to the applicants 

to make a detailed representatkn to the respondent No.2 within a 

period of one icnth from to—day and in c•se such a representation 

is filed by the applicants within the stipulated period, the respon— 

dent No.2 is directed 	to consider the same in accordance with lau 

and dispose of the said representation by a reasoned/speaking order 
c f 

within a pericdLthree  micnths thereafter and communic4e the same to 

the applicant No.1. In case the relief' claimed by the applIcnt3 

in their representation Is allowed by the authoriLies/regpofldeflt No.2, 

thent,ue further direct that tne same shall be imPlemented by the 

authorities within three :nL;nths thereafter, 	Jith the above obsorva— 

ticfls/dj.rectjons the U.A. is discsed of. Fweuer, there shall be 

no order a 9  to co5t5. 
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